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Order of the Division Bench delivered by

Hon'ble Shri N.V.KIishnan,Vice-chairman(Admn.).

s

.

Mr,C.Suryanarayana, Advocate for the applicants

and Mr,N.V.Raghava keddy, Standing Counsel for the respondents

‘are present, _
| <
Z&vé.

2. The applicants awe filed M,A. 168/93 to file a

common application., Heard, M.A. is allowed,

3. | The‘applicants.areraggrieved by the Annexure A-7
order at. 23.1.1993, éy which the earlier order dt, é.lf1993

(%nnexure A-é)has been cancelled #y the 8.1,1993 order, 4He
first applicaht has been transferred from 3E(P) Kurnool to DET
Kumeeol and the Secend applicant has been retained at AE(P)
Kurnool itself,. The impugned order cancelyes this earlier
oxder and declares that the aopllcantgwould be treated as

~ temporary Mazdooﬂ“ln their present woik ing places It is
‘also clarified that the order dt, 23, 11 1992 issued by the -
TDM, Karnool w1ll still hold good .&hough the learned counsel
for the appllcant submitits that thlq is & reference to the

order dt. 21.11.1992 ei(énnexure A—B;)

4.- The learned counsel for . the applicant states that
the Annexure A-5 order has already beeﬁ implemented by the
applicants as ktuld be evident in the case of the appllcant
_Subba Reddy from the Annexure A~6 HlS maln grlevance is that
if the Annexure Frw 5 orderi already been implemented it c:annot?oe

cancelled by the Annexure A-7 order,

. 5. We are of the view that the applic ts and toc have
S
'pOlnted out this fact to the 2nd re5pondent/when they received

a copy ef the Annexure A-7 order, The learned counsel for
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the applicants stand that he would be satisfied if he is
pernitted to file a representation which the respondents may
be directed to dispose of and the Ann?xure A~7 order may be

_ Q.
kept in a@ﬂyance.

6. °  We have heard the' learned counsel "for the
fe5pdﬁder£s alsc. He has notleen able to raise any objections

3

to this courfse of action. . >

g, ';“'in thé'ciiéuﬁstéﬁces, withdut‘waiﬁing fdrla formal
réply ‘from the respondents,’ we diSpose éf this applicatioh at
~ the admiSSionlstage, with a°direc£ion to the'épplicants to
file a representation to the 2nd respondent in reppect of
- the grievance raised by them in this application, witnin 15
_‘days from fioday and in case such‘a represéhfaﬁion is received,
the second respondent may di5pose-it of in‘accomdancélwith
Law and pending such diSQOSél uﬁder‘intimation to the applicants
~ the Annékure A~7 order shall remain in aﬁ%&aﬁée'if = ndt
already ihplemented;. If.the applicants are still aggrieved
PR L QT RE e ™8] RS ROSRE% Y o £, 205 FESPRROERE same

grievarce,
O.A. is disposed of with no order as to éosts.
P

(N.V.KRISHNAN) _ (T .CHAN DRASEKHARA-R' '
Vice-Chairman (Admn.) ' . Member (Judl.)

Dated : 26th Februyary,.1993
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(Dictated in. Open Court)
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